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Minutes of Meeting held under Cbah'mansbip of the Additional
Chief Secretary, Forest. Environment and Climate Change, GoJ -
Com - Chairman ...Monitoring Committee on 02/02/2023·.

Attendees:
L Sri L. Khiangte, Additional Chief Secretary) Forest, Environment and Climate

Change Department, Government of Jharkhand.

u. Sri Ameer Kumar, Director, Mines Directorate, Mines and Geology Department,

Government of Jharkhand.

iii. Sri Yatindra Kumar Das, Member Secretary, Jharkhand State Pollution Control

Board.
tv. Sri Gopal Kumar, Chief Inspector of Factories, Jharkhand (Special Invitee).

At the outset of the meeting (he Chairman of the Monitoring Committee briefed the

members about the three Original Applications filed before the Hori'ble NOT relating' to

t:lqfQIGementof environmental norms in the operation of quarrying and crushing units in

Rajmahal hills of the Vindhya Mountains, District Sahebganj, Jharkhand. All the three

matters involve identical issues and are being dealt with together. The Chairman of the

monitoring committee briefed the members about his persona] .appearanee before the Hon 'ble

NOT, Principal Bench, New Delhi on the next date of hearing.

The meeting was called to discuss the issues related to permissions I approvals

required by the mining I stone crushing units located in. the Sahebganj district. Chief

Inspector of Factories, Jharkhand clarified that according to the Jharkhand Factories Rule - 3

"No site shall be used for the location of a factory or no building shall be constructed, re­

constructed, extended or taken into use as a factory or a part of a factory unless an application

in form no - I along with the documents and plan as prescribed in sub-rule (2) has been

submitted and the plans submitted have been approved by the Dy. Chief Inspector of

Factories or by the Chief Inspector of factories as the case-may be,"

The Chief Inspector of Factories, Jharkhand further explained that the stone crusher is

defined as a factory under Factories Act, 1948 (Amended 1987). Hence map of the factory

along with project report, layout diagram, plan elevation & relevant documents are uploaded
on web portal, TI1e same is approved by Deputy Chief Inspector of Factories. Durnka for upto

50 workers.
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He further added that as per Rule - 4 no manufacturing process shall be. started or
carried on it!:any factory unless a license in respect thereof has been granted.

Any person/company who wants to construct, reconstruct, extend ur use ally building

as a factory in Jharkhand has to obtain map approval I Factory license under the provisions of

the Factories Act (Amended 1987) from the respective authority in advance before
eommencemeat of the manufacturing process.

PAN, AADHAR, Project Report, Brief Description of manufacruring process, She

Plan, Lay but Plan, Plan elevation and cross 'section, land paper etc. are. required to be

uploaded to obtain map approval I Factory license. Details of SOP is available in SWS Portal
(advantage.jbarkhand.gov. in)

In view of the above. Factory Map f Plan approval is granted by the Chief Inspector of

Factories, Jharkhand or Deputy Chief Inspector of Factories as the case may be for

illlstaHatidnof the plant and machIneries in the premises. The factory registration is granted

by the Chief Inspector of Factories after getting recommendation I verificarion report of

respective Factories Inspector and Deputy Chief Inspector of Factories on portal. The CTa is

required to be uploaded as other document for approval of the license. Moreover, it was

further informed that, factory license is issued with a condition that the CTEfCTO should he
procured before starting the manufacturing process.

Auto renewal of License- The granted license can be auto' renewed for minimum 10
years on the payment of prescribed fee by web portal.

:TheMember Secretary, JSPCB informed that the Factory License issued by the Chief

Inspector of Factories, Jharkhand is not a prereqeisite document for granting eTE/eTO by
the Board.

The Director, Min~s Directorate, Mines and Geology Department, Government of

J'harkhand informed that before issuing the Dealers' License (Stockyard License) the

CTO issued by the .JSpell is a prerequisite document and the details of the CTO js

being fed in the 'JIMMS' portal. If a crusher Unit is located in the Mines Lease Area then

the Mines Act will prevail over the factory Act. Moreover, he further informed that the

Dealers' License is give!'}one time & if it remains inactive for 2 years then it is automatically

suspended. Furthermore, it was informed that C2 license is issued as a Dealers' License for
stone crushers at present.

The Member Secretary, JSPCB further informed the committee that BIT, Sindri has

agreed to do the study for carrying out the cost of restoration of the actual damage and
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·.
apportienme.nt assessment in line with the recommendation of the Expert Committee and f@r

preparation of the COlI!prehensive Environment Management Plan. Moreover, it was also

requested to call a meeting with the represeritative(s) ofB1T, .Sindri at an earliest.

After: sul>seqluent discussions and deliberations, the following directions were issued; -

1. One Nodal Officer from District Administration, JSPCB and BIT, Sindri may be

nominated tor carrying out the cost of restoration of the actual damage and

apportionment assessment in line with the recommendation of the Expert Committee

and for preparation of the Comprehensive Environment Management Plan. JSPCB

was directed to do the correspondence in this .regard.
(Action By: lSPCB)

2. A formal meeting may be arranged with the representativefs) of BIT, Sindri and

Monitoring Committee on 7111 February, 2023 from 12:00 noon.
(Action By: Director, Mines)

3. JSpca to ask for Factory License issued by the Chief Inspector of Factories,

Jharkhand before issuing the CTO to the Units.
(Action By: JSPCB)

4. Factory License & eTO should be insisted upon before granting the Dealers' License

in C2 by the Mines Department.
(ACtion By: Director, Mines)

5. Before granting the 'Map Approval' by the Chief Inspector of Factories, Jbarkhand,

eTE issued by the JSPCR should be insisted upon and should be made a mandatory

document.
(Action By: Chief Inspector of Factories. Jharkhand)

6. The integration of portal of 'JSPCB' may be done with the website of 'shramadhari'

so that the eTE issued by the lSPCB gets auto populated in 'shramadhan' portal.

(Action By: Chief Inspector of Factories, Jharkhand)

7. The Integration of portal of'shramatihnrr' may be.done with the portal of 'JSPCB' S0

that the license issued by the Chief Inspector of Factories. Jharkhand gets auto

populated in JSPCB portal.
(Action By: JSPCB)

8. The integration of portal of' JSPCB' may be done with the' J IMMS' portal so ~hat the

eTO issued by the lSPCB gets auto populated in. 'JIMMS' portal.
(Action By: Director, Mines)
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(]); The Chief Inspector 0f Factories, Jharkhand may be irrcltided as a mern ber of the
Monitoring Commiuee.

(Action By: Director, Mines)

The meeting concluded with the vote of thanks of the Chairman.

MemoNo.Kba.Ni.(Vi.vidh)-14112017(Khand)

Sd/-

(L. Khiangte)

Additional Chief Secretary

Forest. Environmenr& Climate Change

Department.

Govt. of Jharkhand-Cum-

Chirrnan, Monitoring Committee

3-:fS,/1'1 Ranchi, dated .. },6:-: .<?~:-.~~2-3

Copy tor-Secretary, Mines & Geology Department. Jharkhand/Director, Mines &

Geology Department. Jharkhand/Chief Inspector of Factory, Labour. Employment, Training &

Skill Development Departmenl,)harkhand/Member Secretary, Jharkhand Stare Pollution Control

Board. Ranchi/Deputy Commissioner, Sahebgan] for information & necessary action.

~,
(Ritcsb Ra] Tiggs)

OSD to Mines Commissioner

Directorate of Mines

Dept. of Mines and Geology

GOYL. ofJharkhand
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Minutes of 3f,dMeeting of the Monitoring Committee constituted in compliance of
the directio.ns issued vide order dated 23/08/2022in O.A. No. 23/2017IEZ and other
:related matter:s by the Hon'ble NGT, Principal B.ench, New Delhi held o.n
07/.0:212023intbe Conference Hall of th~ AT! Building, Jharckhand.

Attendees:

i. Sri L.. Khiangte, Additional Chief Secretary, Forest, Environment and Climate

ChangeDepartment, Government of lbarkhand.

ii. Sri Yatindra Kumar Das, Member Secretary, Jharkhand State Pollution Control
Board.

iii. Sri Shekhar Jamuar, Joint Secretary, Mines and Geology Department, Government
of .Jharkhand.

iv, Chief Inspector of Factories, Jharkhand (Special Invitee).

v. Prof Ranvijay Singh, HoD, Civil Engineering Department, BIT Sindri.

vi. Prof. Pramod Kumar Singh, HoD, Mming.Bngineering Department, BIT Sindri.

V11. Regional Officer, 1SPCB Regional Office, Dumka,

Vlll. District Mining Officer, Sabebganj.

ix, OSD to. the Mines Commissioner,Mines and Geology Department,Govemment of
Jharkhand,

At the outset of the meeting the Chairman of the Monitoring Committeebtiefed the

members about the meeting and various decisions taken in the meeting dated 02102/2023 and

enquired about the status of compliance of the directions issued to the different stakeholders
during the 2nd meeting of the monitoring committee,

Prof. Ranvijay Singh informed the committee that as BIT Sindri has accepted the offer

for calculating the cost of restoration of the .actual damage and apportionment assessment of

damage caused to air quality due to stone mining 'and crushing activities and the work of

preparation of Comprehensive Environment Management Plan (CEMP) for the areas where the

stone mines and crushers are located inSahibganj district. Moreover, itwas further inform that

the timelines and other details for the abovementioned works will be shared in a short time.
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Furthermore, it was informed that it is proposed to start the abovementioned works from

Match, 2023 due to their prior scheduled examinations and academic assignments.

The Member Secretary, JSPCB informed that the Regional Officer, JSPCB Regional

.Office - cum - Laboratory, Dumka has been nominated as the nodal officer on behalf of the

JSPCB to co-ordinate with the team of BIT Sindri for. the abovementioned studies and

preparation of the CEMP. Itwas further informed that the correspondence has been made with

the Director, BIT Sindri and the Deputy Commissioner, Sahebganj for nominating their nodal
officer for carrying out the study.

The District Mining Officer, Sahebganj informed that several crushers which were

found illegal have been demolished and many crushers were sealed which were found non

compliant by the District Task Force (Mining) after the order dated 23/08/2022 passed by the
Hon'ble NGT.

OSD to the Mines COmmissioner, Mines and Geology Department, Government of

Jharkhand informed that the Director, Mines Directorate who is also the Member Secretary of

theMonitoring Committee has been deputed by the Govt. of India for election duty.

After subsequent discussions and deliberations, the following directions were issued: _

1. The Director, BIT Sindri and the Deputy Commissioner. Sahebganj should nominate

their nodal officers 1representative at an earliest.

(Action By: Director, BIT Sindri and Deputy Commissioner, Sahebganj)

2. The Director BIT, Sindri 10 submit the detailed proposal for carrying out the

abovementioned study by 25th February, 2023.

(Action By: Director, BIT Sindri)

3. The details of the action taken in Sahebganj district for ensuring compliance of the

recommendations of the Expert and Joint committee should be provided for the whole

district and separately the data for the grids having the Negative Carrying Capacity.

(Action By; Deputy Commissioner, Sahebganj and RO, Dumka)

4, JSPCB to follow up for the reports from the various stakeholders and prepare the

additional 1 supplementary Action Taken Report to be filed before the Hon 'ble NGT
before the next date of hearing.

(Action By: MS, JSPCB)
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5. The site visit and review meeting with the disttict officials of Sahebg~ may be
scheduled in the 3rd or 4thweek of February, 2023.

(Action By: Forest Department)

The meeting concluded with the vote of thanks to the Chairman.

Sdl-

(L. Khiangte)
Additional Chief Secretary

Forest, Environment & Climate Change
Department,

Govt, of JbarKhand - Cum -
Cllainnan, Monitoring Committee

MeUlONo-7/PrayaPradu (Vad)-13/20 19- S 9 9
Copy to: Secretary, Mines & Geology Department, JharkhandiDirector, Mines, Mines

& Geology Department, JharlchandlMember Secretary, Jharkhand State Pollution Control

Board, Ranehi/Depury COmmissioner, Sahebganj/Chief Inspector of Factories, 1harkhand for­
information & necessary action.

.~~.
(John Kerketta)

Officer on Special Duty,
Forest, Environment & Climate Change

Department,
Govt, of Jharkhand
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JHARKHAND STATE POL.LUTION CONTROL BOARD
TOWNSHIP ADMINISTRAnON BUILDING, HECCOMPLEX, DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)/2400851/2400852 Email: ranchijspcb@gmail.com

By emaiJlSpeedpost Hon'ble NGT Matter
Time Bound (Urgent)

Ranchi, dated .Ref. No:-

Icam,
YatindraKumarDas,
Member Secretary.

To;
Prof. D. K. Singh.
Director,
BIT, Sindri.
Bmail:- director@bitsindrLac,iil.

Sub: Nomina.tion ot Nodal Officer from Jbarkhand. State Pollution Control Board (JSPCB) for
preparation of R.eports for compliance of order dated 23/08/2022 in O.A. No. 23/2017/EZ and other
related matteI'S - Regarding.

:Ref: 1)Board'sRef.No.-B-199 dated27/0112023 andB-200 dated27/01/2023.
2) BIT, Sindri's Ref No.-BITIDI13/23, Dated; - 28.01.2023.

Sir,

In.connection with the above subject matter and referred letters - as the works of carrying out the cost of
restoration of the actual damage and apportionment assessment in line with the recommendation of the
committee and preparation of Comprehensive Environment Management Plan has been accepted by your
institute.

Tn light of the above. Sri Kam.lakant Pathak, Regional Officer, JSPCB Regional Office - Cum _
Laboratory, Dumka (9934408705; Email: - jspcbdumka@gmaiLcom) is nominated as the Nodal Officer
from JSPCB for preparation of the abovementioned reports for compJiance of order dated 23/08/2022 in
O.A. No. 23120 171EZ and other related matters at an earliest.

This issues withthe approval oftbe competent Authority.

Thanking you.
Yours sincerely,

Sd/­
(Yatiodra KnmarDas)
Member .Secretary

Memo No................. Ranchi, dated .

Copy to: Sri Kan:ilakant Pathak, Regional Officer, JSPCB Regional Office - Cum - Laboratory, Dumka
for information and itis directed to support the institute for preparation of the abovementioned reports.

Memo NQ.12t-::2-s../

SdI-
(Yatiodra Kumar DU)
Member Secretary

Ranchi, dated ..Q?lQ.?:J~Q~_3
Copy to; The Additional Chief Secretary, Forest, Environment and Climate Change Department, Govt. of
Jharkhand I The Director, Mines. Directorate, GoY!. of Jharkhand for information and necessary action
please.

KMB/369·

(Yatlnd~' marDas)
Mcmb r ecretary
~"
~
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~
..... $i1~U$ JHARKHAND STATE POLLUTION CONTROL BOARD

TOWNSHIP ADMINISTRATION BUILDING,HECCOMPLEX,DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fiax)/2400851/2400852 Email: ranchijspcb@gmaiLcom

By emaillSpeedoost Hon'bJeNGT Matter
Time Bound (Urgent)

Ranchi, dated , ..
Ref,N01-

From,
Yatindra Kumar Das,
Member Secretary.

TO,
Prof. D. K. Singh,
Director,
BIT. Sindri.
Email: -d.irector@bitsindtl.ac.in.

Sub: Nomination of Nodal Officer from BIT, Sindri for preparation of Reports for
compliance of order dated 23/08/2022 in O.A. No. 2312017IEZ and other related matters _
Regarding.

Ref: 1) Board's Ref. No.-B-199 dated.27/01l2023 and B-200 dated 27/0112023.
2) BIT. Sindri's Ref. No.-BIT/i)/13/23, Dated: ,-28.01.2023.

Sir;

In connection with the above subject matter and referred letters - as the works of carrying out the
cost of restoration of the actual damage and apportionment assessment in line with the
recommendation of the committee and preparation of Comprehensive Environment Management
Plan has been accepted by your institute.

In, Iight of the above, it is, hereby, requested to nominate a Nodal Officer from Bl'I', Sindri for
preparation of the abovementioned reports for compliance of order dated 23/0812022 in O.A. No.
23120 17lEZ and other related matters at an earliest,

This issues with the approval of the competent Authority.

Thanking you.
Encl: As above.

Yours sincerely,
Sd/-

(Yatindra Kumar Das)
Member Secretary

Ranchi, dated ..QZ-.(!';;l.?:/:?:Q?'-3
Copy to: The Additional Chief Secretary, Forest, Environment and ClirnateChange Department,
Govt, of Jharkhand I The Director, Mines Directorate, Govt. of Jharkhand for information and
necessary action please.

(Yatindr;~hmar Das)
Mem~~cretary
~ .

KMB/368
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JHARKHAND STATE POLLUTION CONTROL BOARD
TOWNSHIP ADMINISTRATION BULLDING,HECCOMPLEX, DHURWA, RANCHI 834004
Telephone" 0651-2400850 (Fax)/ 2.400851/2400852 Email: ranchijspcb@gmail.com

By emaillSpeedoost Hoo'ble NGT Matter
Time Bound (Urgent)

Ranchi, dated , .
Ref. No:-

From,
Yatindra Kumar D(iS,
Member Secretary.

To,
The Deputy Commissioner,
Sahepganj.

Sub: Nomination ofNodaJ Officer from Distrlet Administration for preparation of Reports
for compliance:of order dated 23/0812022 inO.A. No. 2312017fEZ and other related matters
- Regarding.

Sir,

In connection with the above subject matter - it is to inform that as the works of carrying out the
cost of restoration of the actual damage and apportionment assessment in line with the
recommendation of the committee and preparation of Comprehensive Environment Management
Plan has been accepted by the BIT, Sindri, .

In light of the above, it, is hereby, requested to nominate an official as the Nodal Officer on
behalf of the district administration to support for preparation of the abovementioned reports for
COmpliance of order dated 23/0812022 in O.A. No. 23/2011IEZ and other related matters at an
earliest

This issues with the approval of the competent Authority ..

Thanking you,

Memo No .

Yours sincerely,
SdI­

(yatindra KumarDas)
Member Secretary

Ranchi, dated "' .
Copy to: Prof D. K. Singh, Director, BIT,. Sindri for information and necessary action please.

Memo No.n:-:2.5.3

SdI­
(Yatindra KUDUlr Das)
Member Secretary

Ranchi, Qated.~2.La'bJ.?:9..2...-.3
Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand I The Director, Mines Directorate, Govt. ofJhatkhand for information and
necessary action please.

(Yalind~ar DaB)
Mem;~~etary~.

KMB/;l70
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JHARKHAND STATE POLLUTI'ON CONTROL BOARD
~. TOWNSHIP ADMINISTRAT10N BUILDING, HECCOMPLEX, DHURWA, RANCHI 834004
,~."... Telephone: 0651-2400850 (Fax}/2400851/2400852/2401847/i400979/2400139
~~

By emaillSpeedpost Hon'ble.NGT,Matter
Time Bound (Urgent)

Ref. No . Ranchi, Dated ., .

From,
Yatindra Kumar Das,
Member Secretary..

to,
The Regional Officer,
Regional Office - cum - Laboratory,
Dumka,

'Su)J: - Jmplementation of 'the the recOI;nmendation(s) made by tbe Expe.rt ComDlittee
w.r.t.O.A. No.2312017/EZ and other related matters -Reg.
Sir,

With reference to the subject noted above, it is to inform that the Hon'ble NGT has
constituted Joint Committee in O.A. ·No. 23/20171EZ and other related matters. The
Committee has submitted its report and the same has been accepted by the Hon'ble Tribunal
and the Tribunal lias been pleased to pass the order dated 23/08/2022 (Copy enclosed). The
recommendation no. XX of the Expert Committee is.as follows:-

"Online and.manlllll a:mbien1air quality monitoring stations may be instaUed'in the grids
where negative carrying capacity is observed to monitor atleast for measurement of PMl 0,
PM2.5 and NOx. JSPCB may be responsible for operation of these stations however; the
expenses Incurredfor the same may be recovered from the respective stone crushers and
mines"

In light of the above, it is, hereby directed to take necessary steps in coordination with the
District Administration for selection of sites for installation of Online Ambient Air Quality
Monitoring Stations in the gris where.negative carrying capacity was observed .and submit the
details ofthe same to the Undersignedat an earliest.

Thanking you.

MemoNo.1).~.~,:6.i?

Yours sincerely,
SdI­

(Yatindra Kumar Das)
Member Secretary

Ranchi, dated.o.61.c:J?1~'43
Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change
Department, Govt of Jbarkband / The Director, Mines Directorate, Govt. of Jharkhand for
information and necessary action please. . ~

(Yatindr mar Das)
Membe cretary

~

KM9/S48
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EASTERN RAILWAY

No. CA90/GoodsIM/POllution/NOC120 19/Pt-1 Maida, Date,;21.02.2023

Member'Sec,retary,
J S PCB; Ranchi.

Sub: Compliances of J'SPCB specific conditions for CTO.
1
i

CbmpUance status of JSPCB specific conditions for obtaining eTO of 10(Ten)
nos railway goo~s shed/sidings under jurtsdictlon of JharJ<handstate are enclosed
herewith for your kind consideration and issuance of eTa please.

Encl. As above.

~~~W~
(PAWANKUMA~ ~

Sr. Divisionalcomme~ ..\Canai61
Eastern Rail\.pItullJa 1=l1c.;\€{l

Eas1<m' Rait~ra'i.Mo1da
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Details of Goods Shed/Sidings

Name of Goods st=tedI Siding I BarnalWa (BHW) - I
CTO,AppUcatfor) No. (Date ---I' 1092B84£-/-:04-'0-'2-.2-02-3---~~~~=-~----l
Amount Paid(inRs.) I Date --I RsAQOO/- 04.02-2023 _j

Compliances 'of JSPCB Requirements I

S.No. It~1TIdescription Status Remarks / TOC
1 Permanent boundaryrwind breaking Proposed A Composite work

wall of a least 20ft heIght all along the Proposal for 10 Nos
railway siding. Goods Sidin'gincluding
Lenath: - 500 mts this Sidingof Rs.11,5

2 Three tier plantation all along the Proposed Cr has been sent to
boundary wan with de-silting pit Rail Board for 2023~24
Oty: - 1500 Nos in PH-53 (CAP). Work

3 Garland drain all.along the boundary Proposed will be completed within
waH with de-silting Pit one year after sanction
lenQtl,. - 600 mts from ,railway board

4 Rainwater harvesunq system. Proposed
Qtv: - .01Nos

5 Fixed type waterspnnklers control Proposed
\fugitive emission,

QW: ""SONos
6 Water foggers (Movable) to control Sanctioned ToC . April'2023

fugiti\le errussion.
Quatltlty: - 01 Nos I #

6 Installation of PM10 analysers. Sanctioned IToC : Apri1'2023
Quantity: - 01 Nos .

t

22



, .l

Deta~lsof Goads Shed/Sidings

Name of·G,.o.odsshed ISiding Bakudih (BKLE)

eTO ApplicatIon N.o~I Date 154Q4112104.02.2023
Arnol,tntPaid On Rs.) 1Date Rs. 2000/- 04.02,2023

Compliances of JSpeB Requirements

S.N.o. Item oescnpnon Status Remarks/TOC
'1 Permanent boundary/wind breaking Pr.op.osed A Composite work

wall of a least 20ft height all along the Proposal far 10 Nos
railway siding. G.o.odsSiding including
l.ength; ~500 mts this siding .ofRS.11.5

2 Three tier plantation all al.ongthe Pr.op.osed Cr has been sent t.o
boundary wall with de-silting pit Rail Board for 2023-24
Q!y: - 1sao Nos in PH-53 (CAP). W.ork

3 Garland drain all along the boundary Prop.osed will be completed wi~in
wall' with de-silting pit. .oneyear after sanction
Len_gth:- 600'mts from railway board.

·4 Rain water harvesting system, Proposed

I' Q!y: - 01 Nos
5 Fixed type water sprinklers control Prop.osed

fugitive emission.
Oty, :- 30 N.os

6 Water foggers (Movable) to control Sanctioned TOC : April'2023
fugitive emission.
Quantity: - 01 Nos

6 Installation .ofPM10 analysers. Sanctioned TOC : April'2023
.. ' Quantity: - 01 Nos
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Details of Goods ShQd/Sfdlnys

N~ie ofGoods -shed I Siding

CTO Application No. I Date

Amount 'Pa100n R$.} I Date

SakJigall (StJ)

15404452 10402,2023

Rs 9.000/· 04,02.2.023

I

Compliances of JSPCB Requirements
-- - - - Remirks / roc - ---g,No. Item descripuon Status

11 Permanent boundary/wind breaking Proposed
- -- -
A Composite work

I wall of a least 20ft height all along the Proposal for 10 Nos
railway siding Goods S.lding includIng
Length' - 800 mts this sidil')g of RS.1.1.5

2 Three tier ptantatioo aUalong the Proposed Cr has been sent to
bourtdary waif with de-silting PIt. Rail Board for 2023-2'4
Q~~ - 2400 Nos In PH-53 (CAP), Work

·3 Garland drain all along the boundary Proposed will be completed within
wall with de-slltinq Pit. one year after sanction
Length. - 800 mts from railway board ..

4 Rain water harvesting system Proposed
Qty: - 02 Nos

5 Fixed type water sprinklers control Proposed
fugitive emission. ,
Qty.:- 45 Nos 1

I TOC ~April'2023
t

6 Water foggers (Movable) to control Sanctioned
fugitive emission.
QlIantity~ - 01 Nos

7 Installation of PM10 analysers. Sanctioned TOC : April'2023
Qua·ntity: - 01 Nos
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Details of Goods Shed/Sidings

Name of Goods shed I Siding Karamtola (KRMA)

CTa Application No. r Date "5406277 104.02.2023
Amount Paid (in Rs.) I Date RS.40001- 04:02.2023

ComJitianees of JSPCB Requirements

S,No. Item description Status Remarks I TOC
1 Permanent boundary/wind breaking Proposed A Composite work

waif of a least 20ft height all along the Proposal tor 10 NbS
raHway siding. Goods Siding including
. Length: - 500 mts this siding of RS.11_5

2 Three tier plantation aUalong the Proposed Cr has been sent to I
boundary wall with de-silting pit. Rail Board for 2023,.24
'Qty: - 15.00 Nos in PH-53 (CAP). Work

3 Garland drain all along the boundary Proposed will be completed wIthin
wall with de-silting pit one year after sanction
le!lg~h:- 600 mts from railway board.

4 Rain water harvesting system. Proposed
Qt'!:.Q1 Nos

5, F~xed type water sprinklers control Proposed
, fugitive emission.

OW:- 30 Nos
6: Water foggers (Movable) to control Sanctiened ToC : ,April'2023

fugitive emission.
Quantity: - 01 Nos

6 (nstallation of PM10 analysers. Sanctioned , ToC : April'2023
Quantity: - 01 Nos
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Details of Goods Shed/Sidings

Name of Goods shed I Siding Rajrnahal CRJLj

CTa Application No. I Date 15406527 I 04.02 2023 I
jAmount Paid On Rs,) I Date Rs,2ooo/- 04,02,2023

(

C.ompliances of JSPCB Requirements

SNo. Item description I Status ! Remarks / TDC
1 Permanent boundary/Wind breaking Proposed I A Composite work I

wall of a least ZOftheight all along the Proposal for 10 Nos
railway siding_ , Goods Sidtng jnduding
Length: - 500 mts this siding of Rs,11.5

2 Three tier plantation 3.11 along the Proposed Cr has been sent to
boundary wall with de-silting pit Rail Board for 2023-.24
Qty: -1.500 Nos in PH-53 (CAP). WorK

3 Garland drain all along the boundary Proposed wit! be completed wlthm
wall with de-silting PIt one year after sanction
leng1h: - 600 mts from railway board.

4 Rain water harvesting system Proposed
Q.tv. - O~Nos I

5 Fixed type water sprinklers control Proposed
fugitive emission.

,
mY:- 30 Nos

6 Water foggers (Movable) to control ISanctioned TOC : April'2023
tugi'tive ermsslon.
Quantity: - 01' Nos

7 lostallation of PM10 analysers. Sanctioned 1 TDC : Apfll'ZO.z3
Quantity: ~01 Nos
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Details of Goods Shed/Sidings

Name of Goods shed I Siding "_MaharaJPur(MJP)
ero Application No. I Date 15406656, I 04.:02.2023
1--- -
Amount Paid (in Rs.) I Date Rs. ZOOQ{- 04.02.2023

Complianc,es Of JSPCB Requirements.

S.No. Item desctiption Status Remarks/TDC {1 Permanent boundarylwind breaking Proposed A Composite work
waUQf a least 20ft height all along the Proposal for 10 Nosrailway siding. Goods Siding includinglength: - 500 mts this siding of RS.11:52 Three tier plantation all along the Proposed Cr has been sent to
boundary wall with de-silting pit. Rail Board for 2023-24<tty: - 1500 Nos in PH-53 (CAP). Work3 .Garland drain all along the boundary Proposed will be completed within
wall with de-silting pit. one year after sanction

I Lermth: - 600.mts from railway board,
4 Rain water harvesting system. Proposed

Q~: - 01_Nos
5 Fixed type water sprinklers control Proposed

fugitive emisston.
Q_ty :- 30 Nos

6 Water foggers (Movable) to control Sanctioned TOC : AprIr'2023
I fugitive emission.
,Quantity; - 01 Nos

7 Installation of PM10 analysers. Sanctioned TDC : April'2023j' Quantity: - 01 Nos
I I

Details of Goods Shed/Sidings
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Name of Goods shed I Siding Tarjhari (TLJ)

CTO Applica.tion No. I Date 15406834 f 04.02.2023

Amount Paid (in Rs.) I Date Rs. 20001- 04.02,2023

compliances of JSPCB Requirements.

S.No. Item description Status Remarks/TDC
1 Permanent boundarylwind breaking Proposed A Composite work

walJof a ·Ieast 20ft height all along the Proposal for 10 Nos
railway sidi·ng. Goods Siding including.
Lenqth: - 500 mts this siding of Rs.11.5

2 Three tier plantation all along the Proposed Cr has been sent to
boundary wall with de-siltinq pit, Rail Board for 2Q23-24
Qt)': - 1500 Nos in PH-53 (CAP). Work

3 Garland drain aUalong the boundary Proposed will be completed within
waHwith de-silting pit . one year after sanction
Length: - 600 mts from railway board.

4- Rain water harvesting system. Proposed
QW: - 01 Nos

{

5 Fixed type water sprlnklers control Proposed
fugitive emission. .
Oty :- 30 Nos'

6 ' Water foggers (Movable) 'to control Sanctioned TDC : April'2023
fugitive emission.
Quantity: - 01 Nos

7 Installation of PM10 analysers, Sanctioned TDC : April'2023
Quantity: - 01 Nos
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Details of Goods Shed/Sidings

Name of Goods shed I Siding Mlrzachowki (MZC)

eTO Appfi.cation No../ Date 15404683 I 04.02.2023
Amount Paid (in R$.) I Date Payment has been.made for renewal of

.~

eTE/CTC but not appearing in wallet

Compliances of JSPCB Requirements.

S;No. Item description Status IRemarks IToe
1 Permanent boundary/wind breaking Proposed A Composlte.work

wall of a least 20ft height all along the Proposal for 10"Nos
railway siding. Goods Siding including
Length: - 500 mts this siding of RS.11.5

2 Three tier plantation all along the Proposed Cr has been sent to
boundary wall with de-silting pit. Rail Board fOr"2023-24
QW: - 1500 Nos in PH-53 (CAP). Wor¥.

3 Gaf\land drain all along the boundary Proposed wiUbe·completed within
wall With de-Silting pit. one year after sanction
Lenath: - 600 mts from rai~wayboard.

4 Rain water harvesting system. Proposed
Qtv: - 01 Nos

5 Fixed type water sprinklers control Proposed
fugitive emission.
UtY :- 30 Nos

6 Wafer foggers (Movable) to control Sanctioned TOG : April'2023
fugitive emission.
Quantity: - 01 Nos I

7 tnstallanon of PM10 analysers. Sanctioned TOC : April'2023

J Quantity: - 01 Nos

t
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Details of 'Goods Shed/Sidings

Name of Goods shed I Siding Tinpahar (TPH)

eTa Appllcation No. f Date 15406389I 04 02 2023

Amount Paid (in Rs.} I Date lPayment has been made for renewal of
GTE/CTO but not appeanng Inwallet

Compfiances of JSPCB Requirements.

SNo. Hem description - ; Status I Remarks' TOC ,
1 Permanent boundary/wind breaking Proposed ' A Composite work I

Iwall 'of a least 20ft height all along the Proposal for 10 NosraHway sitting, Goods Siding includinglength: • 500 rnts thiS siding,of Rs,11.52 Three tier plantation all along the Proposed Cr has been sent to
boundary wall wi~hde-silting pit I Rail Board for 2023-24 Iaty· - 1500 Nos In PH-53 (CAP) Wofk

3' Garland drain all along the boundary Proposed wm be completed wrth~nI
wall with de-silting Pit

• lone year after sanction
Length: - 600 rnts I from railway board

I4 Rain water harvestmg system, Proposed
Qty: - 01 Nos

I5 Fixed type water sprinklers' Control Proposed I
Ifugitive emission. IQty.- 30 Nos

6 Water foggers (Movable) to control Sanctioned ToC :April'2023
fugitive ermssion
Quantity: ~01 Nos

17 Installation of PM10 analysers. Sanctioned ITOC : April'2023
IQuantity: • 01 Nos
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DetailS of Goods Shed/Sidings

Name olfGoods shed I Siding Sahebganj (SSG)

CTO Apprication No. I Date 10928666/06.08.2021

Amount Paid (in Rs.) I Dale (Reflecting only Rs. 1/- ) 06.08.2021

CompUances of JSPCB Requirements.

S.No. ttem description Status Remarks I TDC
1 Permanent boundary/wind breaking Proposed A Composite work

w~Uof a !east 20ft height all along the Proposal for 10 Nos
railway siding. Goods Siding including
Lenllth: - 800 mts thjs stding of Rs.11.5

2 Threetier plantation all along the Proposed Cr has been sent to
boundary wall with de.,.sHtingpit. Rail Board for 2023-24
Qw: ~2400 Nos in PH-53 (CAP). Work

3 Garland drain all along the boundary Proposed will be completed within

wall with de-silting plt . one year after sanction

LenQtl1:- 800 mts from raifway board.

4 'Rain water harvesting system. Proposed
Otv: -.02 Nos

5 Ftxed .type water sprinklers control proposed
fugItive emission.
Qtv :- 45 Nos

'P Water foggers (Movable) to control Sanctioned TOC ~April'2023
t

fugitive emission.
Quantity: - 01 Nos

7 Installation of PM10 anatysers. Sanctioned TOC .:April'2023
Quantity: - 01 Nos
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JHARKHAND STATE POLLUTION CONTROL BOARD
TOWNSHI·PAQMINiISTRATION BUILDING, HECCOMPLEX, DHURWA, RANCHI 834004
Telephone: 065-1-2400850 (Fax)'! 240(i)851/24008S;Z12401847/2400979/2400139

BveDlaillSpeedpost Hon'bJ.e NGT Matter
Time Bound (Urgent)

Ref No»13""3+1
Ranchi, D~ted:- 23} £::)21 )..:023

From.
Shashikar Samanta,
Chairman.

To.

Tbe Superintendent of Police,
Sahebganj,

The Deputy Commission~J:;.
SaJiebganj.

Sub: Direction under section 33(A)of the Water (Prevention and Control of Pollution) Act, 1914
an un:d.~rsedion 31(A) of the Air (prevention.and Coatrol of Pollution) Act, 1981 _ Regarding.

Whereas, in exercise of the powers vested under section 33(A) of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 31(A) of the Air (prevention & Control of Pollution) Act,
1981the Divisional Railway Manager, Malda Division, Eastern Railway was directed to ensure that
the Railway Sidings I Goods Sheds in the Sahebganj district should be operated only after obtaing the
valid eTC from the Board vide Board's Ref. No. B-209,dated 27/0112023.

Whereas, dUring the site visit dated 20/02/2023 of the Monitoring Committee (Member Secretary,
JSPCB is also a member) constituted in compliance of the order dated 23/0812022 of the Hon'ble
NOT in O. A. No. 23/2017/EZ, when the committee visited Sahibganj (Mal.godown) Railway Siding
and Mirzachouk! Railway Siding it seemed from the site conditions that these Railway sidings wereoperationaL' .

Now, therefore, ill View of the above and in exercise of the powers vested under section 33.(A) of the
Watet (Prevention & Control Of Potlution) Act, 1974 and under section 31(A) of the Air (Prevention
& Control of Pollution) Act, J 98 I,it is,hereby, directed to ensure that the Railway Sidings / Goods
Shed$'located in the Sahebganj district should not be operated witbout obtaing the valid CTO from the
Board. _.' ~

(Shashi.{!; Samanta)
Chairman
~

Memo 1'lo.'B.::~. l.t Ranchi, dated.D.lDI.b..",2._J
Copy to: The Regional Officer, JSPCB Regional Office- Cum ":"Laboratory, Dumka for infonnationand necessary action.

Memo No.13::3±1
(Yati.nd.A.mar bas)
Memb~cretary
~

Ranchi, dated ..~i3..1.0),1.~oL3.
Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt of Jharkhand / The Director, Mines Directorate, Govt, of Jharkhand for information andnecessary aetion please.

(Yatindr~-ar Das)
Memb:r'St~etary
~
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Site Visit Report of the MonitQring Committee constituted vide

Notification No. 3587 dated 07/12/2022 of Forest, Environment a,nd

Climate Chan&e Department, Govt. of Jharkltand W.T.t. the o'rder

dated. 23/08/2022 passed by the Hon'ble NOT, PB, New Delhi in O. A.

No. 23/20171EZ and other re]aied matters.

1.BACKGROUNl)

As per the decision taken in the 3rd meeting of the Monitoring Committee held on 07/02/2023~the

'site visit and review meeting with the district officials of Sahebganj was to be scheduled in the 3fd

or 4thweek of February, 2023.

2. SITE VISIT

In compliance to the abovementioned decision taken in the r= meeting of the monitoring

Committee held on 07/0212023 a site visit of Stone Crusher / Stone Mine I Railway Siding at

Sahebganj was carried out on 20/Q2/2023 with the following members:

a) Sri L.Khiangte, Additional Chief Secretary, Forest, Environment and Climate Change

Department, Government of Jharkhand - cum - Chairman, Monitoring Committee.

b) Sri Aboobacker Siddique P, Secretary, Mines and Geology Department, Government of

Jharkhand.

c) Sri Yatindra Kumar Das, Member Secretary, Jharkhand State Pollution Control Board.

d) Sri Ram Niwas Yadav, Deputy Commissioner - cum - Chairman, District Environment

Committee (DEC), Sahebganj.

e) Sri Kumar Manibhushan, Consulting Executive, JS.PCB.

f) Sri Ritesh Raj Tigga, OSD to Mines Commissioner Mines and Geology Department,

Government of Jharkhand,

g) Inspector of Factories, Sahebganj Circle, Sabebganj (Representative of Chief Inspector
of Factories. Jharkhand).

2.1 FIELD INSPECTION

a) Sahebgan] (MalgOdown) Railway Siding, Sahebgan],

:> When the site was visited the. loading and unloading of the goods. was not taking place.

When enquired, Sri Sqjit Kumar, Assistant Divisional. Railway Manager (ADRM), MaJda

Division, Eastern Railways stated that on an average' about 35 - 40 rakes are being loaded

from the said railway siding in a month.

33Annexure - I



» It was informed by the ADRM that at 'present the railway siding is not baving valid eTO.

However. the railways have applied for the same and it is pending with the JSPCB. In

response to the same the Regional Officer, JSPCB Regional Office - Cum - Laboratory,

Dumka informed that as the Railway Sidings fall under the Green category of industries and

the combined CTE and CTO is issued for such type of industry. After, the expiry of the

Combined consent renewal CTO is issued. It was informed that the Combined Consent

application of the Sahebganj Goods Shed was rejected in September, 2022. After tbat the

Unit did not apply for Consent. The complete details w.r.t. the rejected application of the

Unit will be provided later. The Status of all railway siding situated in Sahebganj district as
provided by theRegional Officer, JSPCB Regional Office - Cum - Laboratory, Dumka is

attached as Annexure - I.

}> The Member Secretary, JSPCB informed that in exercise of the powers vested under section

33(A) oftbe Water (Prevention & Control of Pollution) Act, 1974 and under section 31(A)

of the Air (Prevention & Control of Pollution) Act, 1981 the DRM, Maida Division, Eastern

Railways was directed to enSUJ1ethat the Railway Sidings I Goods Sheds in the Sahebganj

district should be operated only after obtaining the valid Cf'O from the Board vide Board's

Ref. No. B-209, dated 27/01/2023.

}> No Boundary Wan / Wind Breaking Wall found at the site.
}> Stone Chips were found dumped on the platform with Labourers (Approx. 20 in nos.)

waiting for loading in. the railway wagons.

}> Two rakeswere found at the site, when enquired it was informed by the railways

representative that Stone chips are being loaded in one rake and the unloading of cement

bags was being done in the other rake.

)- Saplings were planted in one comer of the railway siding and the railways representative

informed that it is planned to plant saplings in three rows all along the boundary of tbe

railway siding.

)- Housekeeping of the railway siding was not proper.

)- Haul (Approach) road was kutcha and neither sprinklers were installed nor was sprinkling

being done,with vehicle mounted sprinklers.

> A vehicle mounted mist sprinkler was there at the railway siding, the railway representative

stated that the mist sprinkler is used when loading and unloading of the stone chips is being

done.

» "It was informed by the railway representative that .a proposal of 11.5 Crores for 10 railway

sidings for permanent boundary I wind breaking wall of atleast 20 ft height all along the

railway siding, three tier plantation all along the boundary wall with de-silting pit, garland

drain all along the boundary waU with de-sitting pit and Rain Water Harvesting System
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(RWHS) has been sent tn November 2022 to the Railway Board for 2023-24 and these

works will commence as soon as the apprevals and sanctions are obtained.

~ It was also. informed that fixed type water sprinklers 1 foggers on all roads and sidings to

control fugitive emission and installation of PMlo Analyzers have been sanctioned and it is

expected to beOperational by April, 2023_.

Directions issued: -
1) To provide the scaled layout plan of all the railway sidings clearly indicating the proposed

boundary / wind breaking wa1l, site of installation ofPMlO Analysers, installation point of

fixed water sprinklers, three tier plantations" garland drains and desilting pits RWHS with

their dimensions, timeline. for completion along with the budgetary provisions for the same

'and submit it to the Deputy Commissioner - cum - Chairman; District Environment

Committee, Sahebganj.

2) To construct the pucca haul (approach) J10adand maintain proper housekeeping.

3) To use water sprinklers on the haul (approach) road.

4) MS, JSPCU and DC~Sahebganj to ensure that the directions issued by the JSPCB vide Ref.

No. B-209 dated 27/01/2023, for ensuring that the Railway Sidings I Goods Shed in the

Sahebgani district should be operated only after obtaining the valid CTO from the Board

should be enforced strictly.

b)MIs ,DiJip Quildcon Limited (Crusher Plant), Ambadiha, Sahebganj,

}> When the sitewas visited the crushing activities was going on.

)I> It was mformed by Sri Bhanu Pratap Singh, Project Manager that the Unit has installed an
artificial sand making machine with capacity of 70 TPH. It was further info.rmedthat the

stone dust of < 10mm size is.directly fed into the machine and it separates the particle-sof

8'mm=-- 4.75nun which is caUed as the artificial sand 'and its percentage is about 90-93 % of

the stone dust and rejects the particles of size less than 4..75 mm which is 7-]0 % of the

stone dust and is being used for filler material in road construction projects or mine filling.

). Sri Bhanu Pratap Singh, Project Manager further informed that this technology has been

certified by the lIT, Kharagpur and NT-IA}has a1soallowed this to be used in its project and

the complete Unit has been established for using this artific-ial sand in the Ganga Bridge

Project which is being taken up by the Company,

~ Framed Boundary Wall 1Wind Breaking Wall of almost 10 ft. heightwerefound at tile site.

}> Stone Chips were found in the campus.

)- Plantation was found around the periphery ofth.e crusher.

~ Housekeeping of the unit's premises was proper.

}> Haul (Approach) road was pucca.

)I>- A mist sprinkler was installed at site and was found operational.
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~ Static sprinklers were found installed at site and along the internal road and were

operational.

> Conveyor belts, crushingsection and screen were found covered.

» PMlOAnalyzer was found installed at site and was operational.

Directlons-Issned; -

l) 'Io increase the plantation density in open areas and do three tier plantations along the

boundary and ensure maintenance of plants.

2) To keep the beight of the finished goods lower thanthe height of boundary wall / wind­

breaking walls.

c) Shri'Sbyam Stone Works (Stone Crusher), Marikuti, Sahebgan].

}> When the site was visited the crushing activities was going on..

» Permanent Boundary Wall I Wind Breaking Wall made of bricks of L2 ft. heightof approx

1600·foot was found at the site.

»' 'StoneChips were found in the campus.

);> New plantation was found around the periphery of the crusher.

:> Housekeeping of the unit's premises was proper.

~ Raul (Approach) road was pucca.

:> A mist sprinkler was installed at site and was found operational.

> Static sprinklers (15 in nos.) were found installed at site and along the internal road and

were operational.

:> Conveyor 'belts,crushing section and screen were found covered.

> PMIOAnalyzer was found installed at wrong pJace at site.

~. Bag:filter was in the process of being Installed.

);0> A separate Hazardous Waste storage room was found constructed inside the Unit's

premises.

Directions issued: -

I) To shift the PMw Analyzer at appropriate site as per the CPCB go idelines,
2) To increase the plantation density in open areas and do three tier plantations along the

boundary and ensure maintenance.

3) To keep the height of the finished goods lower than the height of boundary waU I wind­
breaking walls.

d) MI~Black Stone Works (Stone Mines), Desbpokhariya and Amjhori, Sahebganj.

~ When the site was visited the mining activities was not going on.

> Boundary demarcation was found at the site.

~. Stone boulders were found in the mine premises.
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» New plantation was found around the-periphery ofthemines.
> Hau1(Approach) road was kutcha.

» Vehicle mounted water sprinkler was found at site.

_» Mining Inbench pattern was found nom one side.

_» No fixed type water sprinkler was found,

Directions Issuedc »

l) To increasethe plantation density and do three tier plantations along the boundary.

2) To do the mining as per the bench pattern as given in the Approved Mining Plan.

3) To install fixedtype water sprinklers along haul TOadand dusty areas.

e) MirzacAQUki Goods Shed, Sahebganj.

~ When the site was visited the loading and unloading of the goods was not taking plate.

When enquired, the railway representative stated that on an average-about 35 - 40 rakes are

being loaded frem the said railway siding in a month.

» Itwas' informed by the railway representative that at present the railway siding is not having

valid CIO., However, tbe railways have applied (or the same and It is pending with the

JSPCB. In response to the same the Regional Officer, JSPCB Regional Office ,- Cum -

Laboratory, Dumka informed that the combined consent was issued to the Unit vide JSPCB

Ref. No. ]SPCB/HO/RNC/CTE/CT0-8386613/2022/2 dated 19.04.2022 which was valid

npte 30..06,20.22.However, the Unit was to apply for renewal of the consent 120.days-prior
to tbe date of expiry of the consent. No renewal application of the Unit has been received by

the Board till date.
»- The Member Secretary, JSPCB Informedthat in exercise of the powers vested under section

.3J(A) of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31(A)

of the Air (Prevention & Control of Pollution) Act, [981 the DRM, Maida Division, Eastern

Railways was directed to ensure that the Railway Sidings I Goods Sheds in the Sahebganj

district should be operated only after obtaining the valid CTO from the Board vide-Board's

Ref.No. R·209, dated 27/0112023.
» No Boundary Wall I Wind Breaking Wall found atthe site.

);> Housekeeping of the railway siding was not proper.

);> Haul (Approach) road was kutcha.

.)- Stone Chips were found dumped along the siding on both.sides in the stretch ofapprox 2§0

m length. However, loading and unloading action were not taking place.

~ One rake was found .at the site, when enquired it was informed by the railways

representative that stone chips are being loaded in the rake.

> Itwas informed by the railway representative that a proposal of 115 Crores for 10 rai lway

sidings for permanent boundary I wind breaking wall of atleast 20 ft height all along the
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railway siding, three tier plantation all along the boundary wall with de-silting pit, garland

drain all along the boundary wall with de-silting pit and Rain Water Rarvesting System

.(RWHS) bas been sent in November 2022 to the Railway Board for 2023-24 and these

works will commence as .soonas the approvals and sanctions are obtained.

~ Itwas also informed that fixed type water sprinklers f foggers on all reads and sidings to

control fugitive emission and installation of PMI9 Analyzers have been sanctioned and it. is

expected to be Op.erationalby April, 2023.

,Directions issued.: -

1) To provide the scaled layout plan of all the railway sidings clearly indicating the proposed

boundary I wind breaking wall, site of installation of PM] 0 Analysers, installation point of

fixed water sprinklers, three tier plantations~,garland drains and desilting pits, RWHS with

their dimensions, timeline for completion along with the budgetary provisions for the same

and submit it to the Deputy Commissioner - cum - Chairman, District Environment

Committee, Sahebganj.

2} MS, JSPCB and DC, Sahebganj to ensure that the directions issued by the ISPCB vide Ref.

No. 8-209 dated .27/0112023 for ensuring tbat the Railway Sidings' 1 Goods Shed it:i the

Sahebgan] district should be operated only after obtaining the valid CTO from the Board and.
enforce the same strictly.

3) To construct the pucca haul (approach) road and maintain proper housekeeping.

4) To use Mist sprinkler while loading of goods.

5) To use water sprinklers on the hauL(approach) road.

f)Mis Sta.r·Stone Works (Stone Crusher), Marikuti, Sahebganj.
» When11)esite was visited the crushing activities was not.going on.

» The Munshi present at the site informed and produced the copy of CTO issued by the

JSPCB videkef No. JSPCBIHOIRNC/CTO;.11554034f2022/301, Dated: 2022-03-L4 valid

till J'1I12/2023.

'» Proper Boundary Wall !Wind Breaking Wallwerenot found at the site. The corroded Iron

Sheets,needed repair f replacement.

_);;.Some stone chips were found in the campus.

}> New plantation (approx 50 in nos.) was found along the boundary of the crusher almost.half

of which were found 'dead.

);>- Housekeeping of the unit's premises was not proper.
);0> Haul (Approach) road was pucca.
)i;> Static sprinklers were neither found installed at site nor along,the internal road.

)Ii> Conveyor belts, crushing section and screen were not foimd properly covered.
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Directions issued: -

I) The Unit was sealed on the spot by the concerned Circle Officer, Mandrodue to' the non­

compliance observed by the inspection team.

2) 'TO'increase the plantation density in open areas and do three tier plantations along the

boundary.

3) TO'do the compliance as per the' conditions of CTO and to' follow the recommendations O'f
the Expert and Joint Committee .

.g)Otber observations

);:> On way to Mirzachouki Railway Siding the Committee visited two sites where the illegal

crushers were dernolished.

3. REVIEW' MEETING

A Review Meeting in the Chairmanship of theAdditiO'nalChief Secretary. Forest, Environment and
Climate Change Department, Government of Jharkhand - cum - Chai.nnan, Monitoring Committee
was held in the Conference Hall of the Collectorate Building, Sahebganj with the officials of the

Sahebganj District Administration and the various stakeholders.The Minutes .of the said Review
Meeting is attached as Annexure - 11.
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4. PHOTOGRAP:iIS

Covered Crushing Section and conveyor belt of
Sri Shy3U1 Stone Works, Marikuti, Sahebganj.

Hazardous Wwe Storage Shed.in Sri Shyam Stone
Works, Marikuti, Sahebganj.

B¢nch pattern mining in Mis Black Stone. Wotks, Star Stone Works, Marikuti, Sahebganj being sealed
Deshpokhariya and Amjhori, Sahebganj. by the Circle Officer, Mandro, Sahebganj, .

Dismantled illegal Stone Crusher along the
Sahebganj - Mirzachouki Road.

Review Meeting being held on 20/0212023 in
Collectorate Conference Hall,Sahebganj with
districtofficiails and various stakeholders.
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Review Meeting being held on 20/0211023 in Stone chips dumped at Mirzachouki Goods Shed for
collecto.rnte conference hall Sahebganj with district loading inclosed railway wagons.
officials and various stakeholders. .

Closed Railway Wagon and stone chips at
Mirsacaouki Goods Sbed.

Backfilling of mine being done by over burden at
Mis Black Stone Works Deshpokhariya and
Amjhori, Sahebganj.

Improper plantation and storage of stone boulders at
MIs Star Stone works, Marikuti, Sabebganj.

Bag House being installed at Sri Shyarn Stone
Works, Marikuti, Sahebganj.
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An,ncxure - I

The details of Consent status of Railway Sidings / Goods Shed of Sahebganj

S. Name. of Railway Ref. No. & Validity of last No. of days of Required Date of
Siding IGoods Slaed CTO operation date of renewal

N. witboutCTO application application
I (Till with fees.

20.02.2023)

I. Sahebganj Goods Shed Re.No. Wboletime Not Not Applied

i'
JSPCB/HO/RNC/CTEICTO 1 when the Unit Applicable

I' 092866612022/4 Date was in
21.09.2022" Rejected operation.

2. Barharwa Goods Shed Ref. Mo. 600 01.03.2021 Application
JSPCB/RO/OMK/CTElCT08 No.
38.603012020153dated 109288.46,
22.12.2020, Valid upto dated
30.06.202J 17.02.2023

" BakudJh Goods Shed Ref. No. 600 01.03.2021 A(!lplication.).

, JSPCB/RO/OMKJCTElCT08 No.
38617512020/56 Dated 15404112,
24.12.2020, Valid opto dated
30.06.2021 17.02.2023

4. Sa:la:igai.iGoods Shed Ref. No. 235 01.03.2022 Application
JSPCBIHO/RNC/CTEICTO- No.
83864961202214dated 15404452,
25.04.2022, Valid upto dated

I 30.06.2022 I 13.02.2023
,

5. KaranitoJa Goods Sbed Ref. No. 600 01.032021 Application
JSPCBIROfDMKlCTE/CT08 No.
38666812020/54 date 15406277,
22.12.2020, Valid upto dated
30.062021 17.02.20.23

6. Rajmaha:lGoods Shed Ref. No, 600 0.1.0.3.2021 Application
JSPCB/HOIRNC/OTE/CT08 No.
386341/2020/16 date 1540.6527,
22.12.2020 valid upto dated
30.0.6.2021 17.022023

7. Maharajpnr Goods Shed Ref. No. 600 01.03.2021 Application
JSPCBIROfDMKlCTE/CT08 No.
386445/2020155 date 15406656,
24.12.2020, valid upto dated
30..06.2021 '17.0220.23 I,

8. Taljhari Goods Shed Ref. No. 51 01.09.2022 Application
JSPCB/RO/RNC/CIEICTO 1 No. I

2168021/2022/66 date 1540.6834,
29.0.5.2022 valid upto dated
31.12.2022 17.0.2.2023
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9. Mirzaehouki Goods Ref.No. 235 OI.03.2Q22 Not Applied
Shed JS"PCBIHO/RNCJCTEICTO-

83866] 3/2022/2 date
19.04.2022 Validupto
30.06.2022

I

10. Tinpahar Goods Shed Ref. No. 235 01;03.2022 Not applied
I JSPCB/HO/RNC/CTElCr08

386283/2021113 date
27.1'2.2021 valid upto
30.06.2022
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, .

Minutes of Review Meeting held on 20/02/2023 in the Conference Hall of

the, Collectorate Building, Sahebganj with the officials of the Sahebganj

District Administration and the stakeholders for compliance of the

dire,ctions issued vide order dated "23/08/2022inO.A. No. 23/2017IEZ and

other related matters by the Bon'ble NGT, Principal Bench, New Delhi.

Attendetl$:

1. Sri L. Khiangte, Additional Chief Secretary, Forest, Environment and Climate

ChangeDepartment, Government of Jharkhand.

ii, Sri Aboobacker Siddique P, Secretary, Mines and Geology Department, Government of

Jharkhand,

111. Sri Yatindra Kumar Das, Member Secretary Jharkhand State Pollution Control Board.

LV. Sri Ram Niwas Yadav, Deputy Commissioner, Sahebganj - cum - Chairman, District

Environment Committee (DEC), Sahebganj,

v. Sri Manish Tiwari, Divisional Forest Officer, Sahebganj.
VI. Sri K. K. Pathak, Regional Officer, JSPCB Regional Office, Dumka,

vu. Sri Sujit Kumar, ADRM, MaIda Division; Eastern Railways.
viii. Sri Pawan Kumar, Senior DCM, Malda Division, Eastern Railways.

ix, Sri Vinay Kumar Mishra, Additional Collector, Sahebganj.

x. Sri Roushan Sah, Sub-Divisional Officer. Rajmahal,

xi. SriRahul Ji Anand Ji Sub-Divisional Officer, Sahebganj.
xii. SriBibhuti Kumar. District Mining Officer, Sahebganj.

xiii. Sri Santosh Garg, District Transport Officer, Sahebganj.
xiv. S.l).P.O." RajrnahaJ.

xv. S.D.P.O., Sahebganj.

xv!.' S.D~P.O.,Barharwa.

XVD. Executive Engineer, Electrical, Sahebganj.

xvili. Inspector of Factories, Sahebganj Circle, Sahebganj.

xix, Sri Ritesh Raj Tigga, OSD to Mines Commissioner.Mines and Geology

Department,Govemment of Jharkhand,

xx. Sri Kumar Manibhushan, Consulting Executive, JSPCB.

XXI. All Circle Officers of Sahebganj district.

xxii, All Police Station Incharge of Sahebganj District.

xxiii, Owners I representative of Mines and Crusher Units.
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1. At the outset of the meeting the Chairman of the Monitoring Committee briefed the members.

about the three Original Applications filed before the Hon'ble NGT relating to. enforcement of

environmental norms in the operation of quarrying and crushing units in Rajmahal hills of the
Vindhya Mountains, District Sahebgani, Jharkhand. All the three matters involve identical

'issues'and are being dealt with together.

2. A power-point presentation was delivered bythe Deputy Commissioner, Sahebganj on behalf of
the District Administration and the details' of action taken by the District Administration and

District Task Force (Mining) was presented. It was further, informed that the allowable

Crushing Capacity in the grids which were having negative carrying capacity (i,e, Grid 1, 3, 4

& 7) have been achieved by either demolishing or sealing the 'Crusher Units. The details

presented during presentation are as below: -

Grid Wise Status of Crushers
Grid Stone Allowable Present Reduced Number Close~1 Working
ID I Croshing Crushing Capacity Capacity of dismantled! Crusher

Capacity Capacity (TPD) (TPD) Crusher sealed
(TPD) (TPD) Crusher

1 11162 6760 4254.8 6907.2 61 28 33
3 8319 6663 4206 4113 22 13 9
4 6980 6742 6200 780 05 02 '03
7 9582 5283 623.4 8958.6 29 24 05

GridWise Status of Mines
Grid Mining Allowable Present R-educed Number Closed Working
ID Capacity Mining Capacity Capacity of Mines Mines Mines

(TID) Capacity (TPD) (fPD)
_cr_PD)

1 53,82 5357 1630 3752 10 04 06
3 6201 6183 4467 1734 09 06 03
4 2656 2655 2080.49 575.51 05 03 02
7 1135 1128 200 935 02 01 01

3. The Inspector of Factories, Sahebganj Circle, Sahebganj informed that there are 108 crushers

which have taken Factory License from the Competent Authority. It was further informed that

.the Factory License to' crushers is issued for 10 years and in case of the crushers which are for
specific purpose (i.e. for road construction projects), to' those units Factory license may be

issued for 3 or 5 years.

4. The Assistant Divisional Railway Manager, MaIda Division, Eastern Railways informed that

they have applied for CTO for all the railway sidings (10 in nos) situated in Sahebganj district.

It was further informed that a proposal of 11.5 Crores for permanent boundary I wind breaking

wall of atleast 20 ft height all along the railway siding, three tier plantation all aIong the
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boundary wall with de-silting pit, garland drain all along the boundary wall with de-silting pit

and. Rain Water Harvesting System (RWH8) has been sent in November 2022 to tIle Railway

Board for 2023-24 and these works will commence as soon as the approvals and sanctions are

obtained. Furthermore, it was also informed that fixed type water sprinklers / foggers on all

roads and sidings to control fugitive emission and installation of PMJO Analyzers has 'been

sanctioned and it is expected to be commenced by April, 2023.

5. The District Mining Officer, Sahebganj informed that due to various irregularities the mining

lease of 18 (eighteen) stone mines have- been cancelled by the Competent Authority. It was

ensured by him that no illegal mining is going on and a regular check is being done by the

District Task Force (Mining, Sahebganj). It was further informed that FIRs have been lodged

against the defaulters on account of illegal mining, transportation etc. However, details such as

legal provisions under which FIRs were lodged, how many charges were framed and how many

final reports.were sent could not be provided. It was informed that the Superintendent of Police,

Sahebganj was on leave, however, the Sub-divisional Police Officer, Rajmabal; Sub-divisional

Police Officer? Barharwa and Sub-divisional Police Officer, Sahebganj were present in the

meeting as his representative. The Chairman, Monitoring Committee directed the Sub-divisional

Police Officers to submit the report.as required to the District Task Force (Mining), Sahebganj,

6. The EXecutive Engineer, Electric Supply Division, Sahebganj informed the Committee that the

power supply of 86 Units were disconnected by them duc to the various reasons such as either

their CTahad expired Or the Units were dismantled I sealed by the District Task Force(Mining).

7. The Member Secretary, JSPCB informed that a Reporting Format has been preparedby the

Committee for monitoring the compliance status of the stone mining and crushing activities as

per the directions of the Hon.'ble NGT.

8. The Additional Chief Secretary. Forest, Environment and Climate Change Department,

Government of Jharkhand - cum - Chairman, Monitoring Committee informed that BIT, Sindri

was requested and has agreed for preparation of the Comprehensive Environment Management

Plan. and to do the study for carrying out the cost of restoration of the actual damage and

apportionment assessment in line with the recommendation of the Expert Committee. It was

further requested to the Deputy Commissioner, Sahebganj to provide all necessary support to

BIT, Sindri for. carrying- out the abovesaid studies.
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9. The Chairman of the Monitoring Committee asked the stakeholders to present their viewpoints /

observations I suggestions etc. with the officials present there. The details of the same is as

below: ,-

a) Sri C. P. Sinha, Secretary, Stone Merchant's Association, Sahebganj stated that eTE I CTO

is not being granted to the stone mines I crushers in the Sahebganj district. The Member

Secretary, JSPCB replied that the CTO to the stone mines I crushers which are compliant are

being, granted by the JSPCB.Oecision w.r.t. grant of CTE to the stone mines l crushers, in the

grids where negative carrying capacity is there will be taken after submission of the final

report by BIT, Sindri.

b) Sri Ved Khudania, Proprietor, MIs Tamanna Stone Works, informed that his Unit has been

made compliant but still his Cf'O application is pending. It was further asked that, some

Units are getting CI'O for three months only, whereas, some Units are getting eTO for 2-.3

years. The Regional Officer, JSPCB Regional Office - Cum - Laboratory, Dumka replied

that the said Unit has been inspected by him. in the last week and he will be forwarding his

recommendation to the JSPCB headquarters within a week. The Member Secretary, JSPCB

replied that the crusher Units with capacity> lOOTPH which have complied the conditions

except the installation of Bag House as a pollution control equipment have been given three

months' time for installing the same, so, their CTO is being granted only for three months.

Other Units which are found compliant 'their CTO is granted for a period of maximum 5

years based on their application.

•
c) Sri Prashant Pandey. Proprietor, MIs Vidyarthi Stone Works, requested that the CTa in the

Grids where negative carrying capacity is there, may be granted till the maximum

permissible limit in that grid. The Member Secretary, JSPCB replied that the ;stone mines I
•

crushers which will be found compliant, CTa may be issued to them till the permissible

limit in that grid on the basis of the inspection .report and recommendation of the Regional

Offic~~JSPCB Regional Office - Cum - Laboratory, Dumka.

d) It was further informed by Sri C. P. Sinha, .Secretary, Stone Merchant's Association,

Sahebganj that the stone mines I crusher owners have purchased / hired vehicle mounted

water sprinklers for sprinkling to suppress the dust generated during transportation of the

stone chips I boulders on the common haul (approach) roads of approx 2.5 km situated in the

cluster area.of'Mahadeoganj, Sahebganj.
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, AfteF deliberJitions and discussions, the Chairman of the Monitoring Committee gave the

foJlowiQg.db-~tions: -

L To provide the updated list of Stone Crushers which have taken Factory License from the

Competent Authority along with the date of issuance and expiry of such license.

(Action By: Inspector of Factories, Sahebganj)

2. To provide the scaled layout plan of each railway siding dearly indicating the proposed

boundary 1wind breaking wall. site of installation of PM!Q Analysers, installation point of
fixed water sprinklers, three tier plantations, garland drains and desilting pits, RWHS with

their dimensions and proposed timeline for completionof the same along with the budgetary

provisions for the same within a weekand submit it to the Deputy Commissioner - cum -
C~ District Environment Committee, Sahebganj.

(Action By: ADRM, Maida Division, Eastern Railways)

3. To monitor the compliance of the orders of the Hon'ble NOT and other sta:tutory

requirements as per the direction given by the JSPCB vide letter no. B-206 dated

27/01/2023. The Reporting Format should be utilized for this and report about the details of

the charge sheet and final reports of the FIRs lodged.

(Action By: Deputy Commissioner - cum - Chairman, DEC, Sahebganj)
4. To provide the list of FIRs lodged after 23/08/2023 against the violators along with the

complete details and its present status and submit the monthly status report of the same
before the District Task Force (Mining), Sabebganj also.

(Action By: Superintendent of Police, Sahebganj)

5. To ensure that the directions issued by the J$PCB vide Ref. No. B-209 dated 27101/2023 for
ensuring that the Railway Sidings IGoods Shed in the.Sahebganj district should be operated

only after obtaining the valid eTO from the Board and enforce the same strictly.

(Action By: MS, JSPCB &DC, Sahebganj)

6. The Deputy Commissioner - cum - Chairman; DEC, Sahebgani was directed to place the

Monthly Reporting Format before the District Environment Committee for .their

observations and necessary action. It was further directed to provide the Action Taken

Report and observations to the Monitoring Committee.

(Action.By: Deputy Commissioner - cum - Chairman, DEC, Sahebganj)

7. To provide the complete details (i.e. Name of mine & occupier, location, area, date of

cancelation of mining lease etc.) of the 18 stone mines wbosemining leasehas been canceled

by the Competent Authority due to various irregularities.

(Action By: District Administration)
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8. To provide the complete details of Units (i.e, Name of Unit &- occupier, location, date.&

reason of power supply disconnection etc.) whose power supply was disconnected with the

complete details

(Action By: Executive Engineer, Electric Supply Division, Sahebganj)

9.. The committee took note of the information shared by Sri C. P. Sinha, Secretary, Stone

Merchant's Association, Sahebganj (details in point 9 (dj) and praised the efforts. It was

suggested by the Committee that this practice should also be adopted in other cluster areas

and .similarly plantation may also be done along the common hairl (approach) roads.

(Action By: District Administration)

Themeeting concluded with the vote of thanks to the Chairman.

SdI-

(L.Khiangte)
Additional Chief Secretary

Forest, Environment &Climate' Change Department,
Govt. of Jharkhand - Cum -

Chairman, Monitoring Committee

M_emoNo-7IPrayaPradu (Vad)-13/2019- C:. s..lt Ranchi, dated- ~L_." Jt ~c2.~

r~~~ CO~y to: Secretary, Mines & Geology Dep.artment, Jharkhand/Director, Mines, Mines &

. Geology Department, Jharkhand/Member Secretary, Jharkhand State Pollution Control Board,

Ranchi/Deputy Commissioner, Sahebganj/Chief Inspector of Factories, Jharkhand for information

/Jl. necessary aetien,

OUj~\Z
Joint Secretary,

Forest, Environment & Climate Change Department,
Govennnentof~~
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DEPARTMENT OF CIVIL ENGINEERING
Accredited by Natioual Board of Accreditation (NBA)
B. I. T. SINDRI, DHANBAD - 828 U3

Higher and Technical Education Department
(Government of Jharkband)

Enutil: rvsingh.civil@bjtsindrLac.in
Mobile no. - 6201877718

Letter No: - 81 Date: - 25.02.2023

To,
The Member Secretary
Jharkhand State Pollution Control Board,
Ranchi, Jharkhand,
Sir,
As per the duty.assigned by the Additional Chief Secretary, Forest, Environment & Climate Chan

Department, GGJ, Ranchi during the meeting held in SKIPA, Ranchi,
Followingproposal is-being submitted for consideration,

ScopeWork :-
1. Prepare action plan to remedy the air pollution in the area
.2.. Restoring the degraded area (identification & specific restoration plan)
3. Fixing Accountability of past violators
4. Monitoring plan (fortnightly monitoring plan)
5. Restoration of mined out areas
6.. Measures to stop polluting activities with the help of state PCB, any other regulatory authority
7. toprepare findings, observations and recommendations for further action.

• Data Required for caleulation: -
l , Total load of Patti culate Emissions (PMlo.& PM25) beyond prescribed limits.
2. Environmental Price of Particulate Emissions (PMIO& PM1S).
3. Mixing height of air in the affected Site.
4. Area of the affected site.
5. Area of Ambient Air Monitoring.
6. Average wind speed.

• Data Required for preparation of Construction Environmental Man.agement PIal
(CEMP): -

1. Details of Human. Settlements.
2. Detai Is of Clusters of Stone Mines / Crushers.
3. Details of Railway Sidings.
4. Details and number of existing and operational Stone Mines / Crushers,

51Annexure - K



5. Details of Transportation of the Stone.
6. Details ofexistingmonitoring mechanism.
7. Sample copy (5 copies each) of-Environmental Clearance, CTE andCI'O accorded to' different

types of stone mines I crushers I railway sidings etc.
8. Details of restoration measures being adopted at present, if any.

Timelii..e~-

S. N. Action TimeJine
L Site Survey and Sampling and Analysts of the ambient March - May 2023

air with the help O'f JSpeB and District
Administration.

2. Co]leoti ali of data of mixing beight of air m the March - May 2023
'affected Site.

3. I Collectien of data of average wind speed. March - May 2023
4. AnalYSIS of data and Apoortionment Assessment. Jun,e2023
S. Calculation of the cost of restoration of the actual JUly 2023

damage.
6. Preparation of CEMP. August 2023

Work force required :-
1. Dr.Ran VijaySingh

Professor, Department of Civil Engineering, R.I. T, Sindri,» Coordinator,
2. Dr. P.K,Singh,

Professor, Department of Geology, B.LT, Sindri,« Co-coordinator,
3. Any other expert required with help of ACS, DoFE&CC, Gof, Ranchi, speB &; CPCB,

New De.lb:i.
4. Students QfPh.D.{Research scholars)1M.Tech & BvTech final year students of

Civil EngineeringDepartment, B.l.T, Sindri,

Ran
Vijay
Singh

Digilally,signed
byRanVijay
'Singh
Oate;2023,02,25
ll:Q&:09 +95'30'

(Ran Vjjay Singh.)
Professor & Head

Department of Civil Engineering.
B.J~T. Sindri, Dhanbad
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JHARKHAND STATE POLLUTION CONTROL BOARD
TOWNSHIP ADMINISTRATION BUILDING, HECCOMPLEX, DHURWA, RANCHr 834004
Telephone: 0651-2400850 (fax)! 2400851/2400852!2401847!2400979/2400139

By EmaillSpeedpost Hon'ble NGT Matter
Time Bound (Urgent)

Ranchi, Dated ..... , ...............•...ReiNo .
From,

Yatindra Kumar Das,
Member Secretary.

To,
The Divisional Forest Officer,
Sahebganj, Jharkhand.

Sub: - Implementation of the recommendation(s) made by the Expert & Joint
Conunittee·w.r.t. O.A. No. 2312017IEZ and other related matters - Reg.

Sir,

With reference to the subject noted above, it is to inform that the Hon'ble NOT has
constituted an Expert and Joint Committee inOA No.23/2017/EZ and other related matters.
The Committee has submitted its report and the same has been accepted by the Hon'ble
Tribunal .and the Tribunal has been pleased to pass the order dated 23/08/2022. The
recommendation no. X of the Expert Committee and 3.10 of the Joint Committee is as
follows.:-
"X A proper green belt is In be developed surroimding tirecrushers. »

"~.10 PlJintat;'on should be done in both side of the road. Green belt .should also be
improved in each cluster as well."
Whereas, during the site visit of the Monitoring Committee on 20/0212023, it was observed
that many Units have done plantation but it was lacking as per the recommendation of the
abovesaid Committee.

In light of the above, it is, hereby directed to go through the Layout Plan / Site plan (which is
submitted at DFO, Office during issuance of Distance Certificate) of the Crushers and Mines
located in the Sahebganj District and suggest. the number of plants that should be planted by
those Units as per the recommendation of the abovesaid committees. This activity may be
done in coordination with. the District Administration and JSPCB Regional Office - Cum -
Laboratory, Dumka on priority basis in the grids where negative carrying capacity was
observed and submit the details of the same to the undersigned at an earliest.

This issues with the approval of the Competent Authority.
Thanking you.

MemoNo_.1J.-s.Od-

Yours sincerely,
SdI­

(yatindra Kumar Das)
Member Secretary

Ranchi, dated .. }3.1.03.J.?e5L.3
Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change
Department, Govt. of Jharkhand I The Director, Mines Directorate, Govt. of Jharkhand 1 The
Deputy Commissioner, Sahebganj / The Regional Officer, JSPCB Regional Office - Cum -
Laboratory, Dumka for information and necessary action please.

(Yatindra ~ Da.)
Member Secretary
r'~,
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JHARKHAND STATE POLLUTION CONTROL BOARD
TOWNSHIP ADMINISTRATION BUILDING, HECCOMPLEX, DHURWAj RANCH I 834004
Telephone; 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

By emaillSpeedpost Hon'ble NGT Matter
TIlDe Bound (Urgent)

Ranchi, Daredt-Ref.No:-

From,
Yatindra Kumar Das,
Member Secretary.

To,
The Director General.
National Informatics Center (NIC),
Govt, of India, New Delhi.

SUb:Preparing a·platform for sbaring the feed of PTZ cameras for ,compliance of directions
.issued by the.Hon'ble NGT - Regarding.

Sit,

With reference to the abovementioned subject it is to inform that the the Hon'ble National Green
Tribunal (NUT), Principal Bench, New Delhi in its order dated 23/0812022 (Copy enclosed) in O.A.
No. 2312017JE1.and other related matters has accepted'the recommendations of the Expert Committee
as constituted by the Hon'ble NGT. One of the recommendations of the Expert Committee is as
below: .-

~ PIUI4iI1-ZJJomOT PTZ cameras must be installed aJ all the stone crusher units at appropriate
l()CationstlJ detect fugitive emissions. Feed of tltePIZ cameras shaH be shared wiJh the JSPCB."

Whet:e8S,it was requested vide Board's Ref. No. B - 202 dated 27/0112023to create a platform at an
earliest, so.that the feed of the PTZ cameras installed by the stone crushing units should be shared
with the ISPCB. Moreover, the State Informatics Officer (SIO). NIC, Ranchi, Jharkhand was
requested to do the necessary followup so 'that the abovementioned work may be done at an earliest
'but 00 information inthis regard has been received by tbe Board till date.

Inlight of the above, it is. hereby once again requested to create a platform at an earliest, so that the
feed of the.PTZ cameras installed. by the stone crushing units should be shared with the JSPCB.

This issues with the approval of the competent Authority.
Yours sincerely,

SdI­
(Yatindra Kumar Das)

Member Secretary

MemoNo ...............• Ranchi, dated .

Copy tor'Ihe State Informatics Officer (SIO), NIC, Ranchi, Jharkband for information and necessary
followup so that the abovementioned work may be done at an earliest.

Sd/-

. g - .1-r!:}~Mem.oNo .

(Yatindra Kumar Das)
Member Secretary

Ranchi, dated ..r?j!:3.l~·7-3.

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand I The Director, Mines Directorate; Govt, of Jharkhand for information and
necessary action please.

(Yatindr ~-. ar Das)
Membe~etary
~~.~
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--. JHARKHAND STATE POLLUTION CONTROL BOARD
TOWNSHIP ADMINISTRATION BUILDING, HECCOMPLEX, OHURWA, RANCHI 83.4004
Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2:400139

By emaillSpeedpost Hon'ble NGT Matter
Time Bound (Urgent)

Ranchi, Dated ..Ref No .
From,

Yatindra Kumar Das,
Member Secretary,

To,
The Regional Officer,
Regional Office - cum - Laboratory,
Dumka..

Sub: - Implementation of the recommendation(s) made by the Expert Committee w.r.t.
O.A. No.2312017IEZ and otherrelated matters- Reg.

Ref.: -Board's Letter No. B-268, dated 06/0212023.

Sir,

With reference to the subject noted above, it is to inform that the Hon'ble NGT has
constituted Joint Committee in O.A. No.23/2017IEZ and other related matters, The
Committee has submitted its report and the same bas been accepted by the Hon'ble Tribunal
and. the Tribunal has been pleased to pass the order dated 23/0812022. The recommendation
no. XX of the Expert Committee is as follows: -
"Online and manual ambient air quality monitoring stations may be ,lnstalkd in the grids
where negative.cl;lrryingcapacity is observed to monitor atleast for measurement of PMl 0,
PM2.5.and NOx. JSPCB may be responsible for operation of these ~lIltionshowever; the
~es mcurredIor the same may be recovered from the respective stone crushers and
mines"
Whereas, it was directed to take necessary steps in coordination with the, District
Administration for selection of sites for installation of Online Ambient Air Quality
Monitoring Stationsin the grids where negative carrying capacity was observed and submit
the details of the same to the undersigned at an earliest but no information in this regard has
been received by the Board till date.
Inlight of the above, it is~hereby once gain directed to take necessary steps in coordination
with the District Administration for selection of sites for installation of Online Ambient Air
Quality Monitoring Stations in the grids where negative carrying capacity was observed and
submit the details of the same to the undersigned at an earliest.
This issues with the approval of the Competent Authority ..

Thanking you.

Memo No ..1..-:£~ ..

Yours sincerely.
SdI-

(Yatindra Kumar Das)
Member Secretary

Ranchi, dated. F~/.Q?J.~~:s
Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change
Department, Govt, of Jbarkhand I The Director, Mines Directorate, Govt. of Jharkhand 1The
Deputy Commissioner, Sahebganj for information and necessary action please.

(Yslindra _A DBS)
MeJllbe:ary
,~
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,--
JHARKAAND STATE POLLUTION CONTROL BOARD
TOWNSHIP ADMINISTRATION BUILDING, HECCOMPLEX, OHURWA, RANCHI 834004
Telephone: 0651':2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

By email/Speednost Hon'ble NGT Matter
Time Bound (Urgent)

Ranchi, Dated.. .t$.19.~~~~.RfN·· ($-510e_; .0.•••••••••••

From,
Yatindra Kumar Das,
Member Secretary.

To,
The Regional Officer,
Regional Office - cum - Laboratory,
D:wrik:a.

Sub: ltecommendsttion of the CTO applications of the Units situated in the Sahebganj
District - Reg.

With reference to. the subject noted above, it is to inform that a review meeting held on
20/02/2023 in the Conference Hall of the Collectorate Building, Sahebganj with the officials
of the Sahebganj District administration and the stakeholders for compliance of the directions
issued vide order dated 23/0812021 in O. A. No. 23/20171EZ and other related matters, in
wmch you alongwith with your subordinates staffs were present (MoM enclosed).

In the.meeting it was decided that the that the stone mines !crushers which will be found
compliant, eTO may be issued to .them till the permissible limit in that grid on the basis of
the inspection report and.recommendation of the Regional Officer, JSPCB Regional Office -
Cum =Laboratory, Dumka,

Inlight of the above, it is, hereby directed to recommend the CTO applications of the Units
located-in the Sahebganj district inview of the abovemention decision.

This issues with the approval of the Competent Authority.

'End: As above.
Yours sincerely,

(Yatin~umar Das)
Mem~ecl'etary
~

...._.

KMB/S63
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• '. .lHARKHAND STATE POLLUTION CONTROL BOARD
~,

. 'TOWNSHlP ADM1NISTRATION BUILDING, HEC COMPLEX, DHURW A; RANCHI 834004
Telephone: 0651 ..2400850 (Fax)1 240085112400852/2401847/2400979/2400138

Ref No. :JSPCBIROIDMKfCTElCTO..
1.568573512023/]

Dated: 2023..03..J 1

Combined Censeat (CTE & CTO) under section 25 oftbe Water (Prevention & Control ofP.oJlution) Act, 1974
and under section 21 oftheAir (Prevennen & Control of Pollunen) Act, 1981

t. Application (s) dated 2023..02.:.25of Sahibganj goods shed Ghat Siding (MaJ Godam), Occupier Name
.Bikash Sinha for consent(CoD_sent to Establishment and Consent to Operate) onder section 25 .(1)(b)/25 (L)
,(c)/26 cf the Wattu:(Prevention & Control of Pollution) Act, 1974and under section 21(1) of the Air
(Prevention & Control of Pollution) Act,198L

2. Decuments Relied Upon:

,(a)The content of Checklist Ref. No. 696 dated 02.0:3-.2023of Regional Office, Dumka;

3. The consent is granted under section 25 of the Water (prevention & Control of Pollution) Act, 1974 and
under section 21 of the Air (prevention & Control of Pollution) Act, 19.81 to operate the project inMauza ~
Ganga.Prasad ~P S -Sahebganj Town, District -SAHEBClANJ, as follows:

Project Site-Area Investment Product & Capacity Validity
(Rs)

PiotNos. Area

Before Khata~o.- -Nil 30.00 Lakhs Loading, Unloading date of issue to
Expansion NIL,Xhesra & Transportin of 31.03.2023

No.-NIL Stone', Chips, Bolder,
Ballast etc. of
capacity 1,50,000
MT/Month

(A) SpecificConditions:

I.That, he /they shall submit AAQ & Noise Level Monitoring reports on quarterly basis within the consent
period and the analysis reports must be prepared by an organization recognized by JSPCB I CPCB I
MoEF&CC, Govt, of India.

2.That, he/they. shall transport the materials onJy of those mines/plants who have valid authority fOT

transportation under valid provisions of the law.

3.That, he (they) shall in no case discharge runoff water or waste water of premises ,outside the railway
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. sidings.

4.That, be (they) shall allow transport of materials through the railway siding of such mines/plants which
have valid consent to operate order of the State Pollution Control Board and also keep a record thereof and
shall make available to the officens) concerned during his (their) visits of the site.

5.That, the occupier shall construct permanent boundary/wind. breaking wall of at least 20 ft. height all along
the railway siding Within three months.

6.That. the occupier shall develop three tier plantation all along the boundary wall with de-silting pit within
three months and submit thereport to the Board.

7.That, the occupier shall construct garland drain all along the boundary wall with de-silting pit within three
months.

8.That, the occupier shall carry out transportation of coal in wet conditions (i.e. wet transportation must be
.carried out)' and submit the photographs to the Board.

9.That, the occupier shall ensure that vehicle used for transportation must be covered with tarpaulin sheets.

'lO.That, the occupier shall construct rain water harvesting system within three months and submit its report
to the Board.

1l.That, the occupier shall comply all the conditions laid down in eTE.

12.That he/they shall make arrangement of water sprinkling through fixed water sprinklers or tankers
having- facility of pressure pump and fogging system at loading-uploading sites and on the transportation
road within two months and report to the Board Head office at Ranchi as well as Regional Office, 1SPCB,
Dumka.

13.That, the occupier shan constructpucca internal road within the premises.

14.That, the occupier shall construct garland drain in.the premises.

15.Tha~ ifthe occu-pier is found violating the Consent toOperate at any point of time during inspection of
the plant by thecompetent authority, the Consent to Operate shall be revoked as per provision of the acts.

lo.That, the occupier shall not operate the plant without havingvalid Consent to Operate from the Board.

17,That, the Board shall impose any other condition at any point of time as recommended by the Regional
Office tHead Office, JSPCB for control of pollution as it find deem fit.

IS.That, the occupier shall submit appli cation for renewal of consent under section 25/26 of the Water
(prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (prevention & Control of
Pollution) Act, 1981 again 120 days prior to tbedate of expiry of this consent with documents showing
compliance of all of the above conditions.

19.That, the occupier shall install _PM10 analyser as per epeE guideline and US EPA approved technology
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'with onsite display and will provide connectivity to JSPCB server.

20.lli.at, the occupier shall, comply with all the conditions related to railway siding as directed. in the JSPCB
letter memo no B--2--435Randy, Dated 25.11.2022 as per stipulated timeline. Ifthe unit is found to be non
complied WitD,:respect<tothese conditions as stated in the referred 'latter then CTO would be revoked and
environmental compensation will be levied as per direction ofNGT.

(8) Genend Conditions:

(1) That, the occupier shaUmaintain the.National .AmbientAir Quality Standard given below:
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Concentration inAmbient Air

SN Pollutant Time Weighted Industrial, EcologicallyAverage Residential, Rural Sensitive Area
and Other Area (notified by

Central Govt.)

(1) .(2) (3) (4) (5)

1. Sulphur Dioxide Annual 50 20
(S02), Jig/m3 24 hours 80 80

2. Nitrogen Dioxide Annual 40 30
(N02~, ~Lg/m3 24 hours 80 80

3. Particulate Matter Annual 60 60
(size Jess than 10 24liours 100 100
urn) or p~U 0,

Jlglm3

4. Particulate Matter Annual 40 40
(size less than 2.5 24 hours 60 60
Jim) or PM2.S,

Jiglm3

5. Ozone(03), 8 hours 100 )00
Jlglm3 1 hour 180 180

.6. Lead (Pb) Jlglm3 Annual 0.50 0.50
24 hours 1.0 LO

7. Carbon Monoxide 8 hours 02 02
(CO) mglm3 I hour 04 04

8. Ammonia (NH3) Annual 100 100
Jlglm3 24heurs 400 400

9. Benzene: (C6H6) Annual 05 05
J.Lglm3

10. Bcilzo(a) Annual 01 01
pyrene(BaP)

Particulate Phase
only nglm3

11. Arsenic (As) Annual 06. 06
ng/m3

12. Nickel (Ni) Annual. 20 20
nglm3

Note : Serial no. 1 to 4 - Mandatory
Serial no. 5 to 12 As applicable for specific type of industry.
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(2)

(3)

(4)

(5)

(6)

(7)

(8)

(9)

That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:

SN Parameter Standard

1 Particulate Matter 150 mg/Nm3

That. the occupier shall keep process effluent in close-circuit and the quality of effluent from other
sources in conformity with the standard (s) and. the discharge quantity as below:

SN Parameter Standard

1 Total.Suspended Solids 100 mglL

2 BOD 30 mg/L

3· COD 250 mgl L

4 Oil & Grease 10 mgt L

That; the occupier shall dispose of solid wastes as follows:

SN Waste Type Mode of Disposal

1 Hazardous Carbonaceous Wastes In co-processing in high
temperature furnaces or kilns

2 Hazardous Non-Carbonaceous In TSDF
Wastes

3 Nan-Carbonaceous Non- As a substitute of Soil or Mineral
Hazardous Solidwastesl Mine
Over Burden

That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the heigbt(s) of
exhaust pipefs) as per Central Pollution Control Hoard norm.

That, the occupier shall install and maintain Central Ground Water Board! State Ground Water
Directorate approved system of rainWater harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

That. the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

That, tbe occupier shall submit environmental statement, every year latest by 30th September of the
next financial year.

That. 'this Consent is.valid subjected to the validity of mining Lease/Mining
Plan/Ecofriendly/Environmental Clearance, if.applicable. In caseof no renewal of Mining
Lease/Mining Plan, this consent shall be treated as.revoked automatically. -

------- - ._--

61



(TO) That this Consent is issued from the. environmental angle only and does not absolve the occupier from
.other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in a]J other laws for the time­
being in force, rests with the industry!unit! occupier.

(11) That, this Consent shall not in any way, adversely affect or jeopardize the legal proceeding , i(any~
instituted in. the past or that could be • instituted. against you by the Slate Board for violation of the
provisions of'the Act or' the Rules made there under.

(12) That, the occupier shall comply with all applicable provisions of the Water (Prevention &Control of
Pollution) Act, 1974; the Water (prevention &Control.of Pollution) Cess Act, 1977; the Air
(Prevention & Control ofPollution) Act, 1981; and the Environment (Protection) Act, J986 and Rules
made there under.

4. That, this c.onsent shall not absolve the occupier from maki.ng compliance of other statutory
prescrtbed under any law or d.irection of courts or any otber instrument for Ute time being inforce.

5. 'fhat, this Consentts being Issuedon the basisof information/ documents/ certificate submitted l>~
the unit. 1:his Consent will be revoked if any of the informationldo£uments/certific.ates/uncfertaking
given by the occupier is-found false/fictitious/forged infuture.

6. The Order shaD be valid subject to compliance of aD oth.er legal. requirements applicable to the unit

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /
alteration in conditions of this consent.

This is issued.with. the approval of the Competent authority

Memo No. : JSPCBIROIDMKfCTElCTO-
15685735/2023/1

[Kamlakant Pathak]
Regional Officer,

Regional Office, Dumka

Dated: 2023-03-11

Copy to: Mis Sahibganj goods shed Ghat Siding (Mal Godam), At-Sahibganj ghat Siding, Sahibganj I
Director of Industry, Government of Jharkhand, Ranchi/ Director ofMines, Government of Jharkhand,
Ranchi/ Deputy Commissioner, Sahebgaoj/ Chief Inspector of Factories, Ranchi/ D.F.O., Sahebganj/
o.M,Q., Sahebganj/ Regional Officer, Jharkhand State Pollution Control B0aWA~'(NJnf(l"~'_
necessary action. PATHAK. ::=E3$:~

~""""'UI"'l;t .. ·~

[Kamlakant Pathak]
Regional Officer,

Regional Office, Dumka
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JSPCB RANCHI <ranchijspcb@gmail.com>

Details of Stone Crusher Units which have installed Bag House in the Sahebganj
district - Regarding.
1 message

dumka jspcb <dumkajspcb@gmail.com> Tue, Mar 14, 2023 at 10:28 AM
To: ranchijspcb <ranchijspcb@gmail.com>

Sir,

In connection with the above subject matter it is to inform that 07 Stone Crusher Units have installed Bag House in
their Unit and 07 Units have placed the purchase order for Bag House out of the 36 Units whose stone crushing
capacity > 100 TPH. This is for kind information and necessary action please.

Regards.

(Kamlakant Pathak)
Regional Officer,
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